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§  Central Administrative Tribunal
Principal Bench,Neu Delhi,

RA-60/94 in
0A-5S0/93

!h.Neu Delhi this the fth Day of April, 1994.

Hon'ble Sh. 9.N, Ohoundiyal, riembBr(A)

 1. Union of India,
through the Secretary,

 Ministry of Science &Technology,

2. The Director Survey (Air),
Kk Pur dfT)^

Nsu Dslhi^

3. The  Surveyor General,
Survey of India,
Post Box Mo. 37,
Oehradun (UP),India.

A. The  Officer Surveyor,
0. C.No. 64(AHS) Party,

  »^01ock, Pushpa Bhauan,
New Del hi-62.  „ ,Review Applicants/

respondents in OA
ver 8u 8

 Sh. B, K, Sharma,
P/TR Dr.  II,No. 64,
AHS Party, Survey of India,

 Pushpa Bhauan,
 Neu 0 elhi.

Respondent/original
applicant

ORDER (3Y CIRCULATION)

his review application has been filed by
Union of India a nr« /os. ^Respondents in OA-550/93)
decided by this Tribunal on 1.11.1993,

18 recorded in the judgement that the
learned coun.el for the respondent.. although present
n he pre-lunch session,uas not found av/ailable in

the premises when fhca
 ® wiiesri cne case was ral 1 4. •was called twice in the

  Pc.Ul.n.H rn.,es.ion. c...

' -allabU and ,ub»is,Ion,
A/

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 



«ade by th» l.arn«) couna.l for tha analicant. Utar,
1P-3636/93 *ilad by tha raapoftdanta for aatting aside
the ax parta order dt. 1, 11. 1993 yaa dia^iasad „lda
order d t. 17. 12. 1993.

The review applicants have claimad that there
i. .n error apparent on tha face of Jodgaoant lna«.ooh
a. tha Tribunal did not note ail the contanta of tha
docuoanta filed with tha countar atating that ,01. ua.
aeon opto 1972 by the O.p.c. baip 15.2.1983. Th.y
hava also rai.ad objection to tha direction that tha
benefit of the proylaion. of tha latt„ dated 7.I.I992
issued by tha nini.try of Science and Technology ,h,H
be axtandad   to the applicant.

Aparuaal of the afore mentioned Judgement of
thr. Tribunal uould ,hou that it ha. baen left to tha
reapondant. to conyana a reuieu O.P.e. and aaa that
Shy adyerae reoark. aubaepuant to Saptaober. 190 2
should not b. taken into account. Similarly, it i.
mentioned that the benaPlf nP i-uBoenerit of the   provisions of thelatter dated 7. 1. 1992 ia.ued by the fUniatry of science
snd Technology ahould be extended to the applicant if

-or tha applicant. (reappppa„,.,„ the 0, to .ati.fy
tbeoeelye. on theae oattera. ma i. not. therefora.
a Ab caae for reyieu by thia Tribunal. Tha8.yiao
implication i„ therefore, diaoiaaad.

(8.N. DHOUWDirAL)
n£W9£R(A)
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